
	

2 	 3 CENTRAL ADMINISTRATIVE TRIBUNA 	 .. 
..• ,... 	

GUUJAHATI RENCH :_GLJWAHATI_-5. 

RIGINAL A PP LI CA TI ON NO 2.1 "2 
MISC PETITION  

RE\JIEW APPL. NO. 	 jIN O.A. 

CONTO PETITION NO. '(IN O.A. 

VRS O 	 . 

2 	. 	 RS P ONDE NT(S) 

____ 

DV OCR TE FOR A PP LI CA NT. 

S 

ADVOCATE'S) FOR  
RESPONDENTS. 

-: OFFICE NOTE : DArE 	 GOURT'S a3cfl ................... 

'27-944 ' 	Heard r.K. tM..M.Kban for admission. nil, 1p5c1cst&o is  
form and w -  htn Use. 	 This isa matter of calcuLtt1on of correct , 

amounts. with reference to necessary rules. • 	.• 	J J 	• . 	

- 	 CrV un view of ground 	raised as aper POfBD 	 ' 	- 'at page 114 in the represen-ttjon dated 

 '
13.-6..94 7  . We think that in the first Instance 
notice for admission and interjil) relief 
may be issued to the respondents so thai 
position can be clearly understod. 

Issue notice accordingly. Adjord. 
,to 10-'11_94 or further hearing -,od admissjo 

S 	 ' rd interim re1jef. 
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.OFF:CE NJOTE 	' 	DATE ' 	 COURT ..ORDER 	 1 

	

10-.11L94 	The advocate for the applicant 
'is absent. It does not appear thathe 

	

,un 	 'h5s .e'- taken Me to serve the copy 

	

(L'' 	' 	of the application to therespondeflt.,' 
'Application is therefore, dismissed for 

defau]. . 
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